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Central Adminisrative Tribunal
Principal Bench

0.A.No.1500/2002
Hon'ble Shri Shanker Raju, Member(J)
New Delhi, this the 4th day of June, 2002

Smt. Vidya

w/o Late Shri Nathu Ram

presently working as Attendant

in Science Laboratory

Govt. Girls. Sr. Sec. School

Shalimar Bagh ‘

Delhi - 52, ... Applicant

(By Advocate: Shri S.K.Gupta)
Vs.

Govt. of NCT of Delhi
through Chief Secretary
Delhi Secretariat

I G Stadium, I.P.Estate
New Delhi.

Director

Directorate of Education
0ld Secretariat

Delhi.,

Administrative Officer (Estt.-1)

Directorate of Education
0ld. Secretariat -
Delhi, . Respondents

ORDER (Oral)

By Shanker Raju, M(J):

Heard the learned counsel.

2. Applicant had approached this Court

earlier in ©OA 2722/99, which was disposed of by an

order dated 30.6.2000 whereby directed the respondents
to -"consider the <claim of applicant after giving

relaxation of age sympathetically for regularisation.

CWP filed against the aforesaid order was dismissed in

limine. Thereupon on filing CP 331/2001, respondents
have been directed to implement the directions of this
Tribunal within a period of two months. Thereafter
applicant has been called upon by the respondents to

furnish the proof of age which she did accordingly.
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Thereafter, an order has been passed on 10.9.2001-
wherein in anticipation of approval of age relaxation
by the Lt. Governor, applicant has been posted
against the post of attendant and Administrative
Officer (Establishment-I) has been directed to
identify a vacant post in the Directorate and to post

the applicant thereof. The aforestated identification

is not vet complete.

3. In this view of the matter, the OA 1is
disposed of, as the matter has already attained
finality, with directions to Respondent No.3 to

identify the post and suitably post the applicant
within a period of three months from the date of

receipt of a copy of this order.

4, The OA is disposed of accordingly at the
admission stage itself. No costs.
(Shanker Raju)
Member (J)



